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X As per Hon'lble Shri A,B.Gorthi, Member (Admn,) | X o

Heard leamed counsel for both the parties
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2. 0JA.No,491/95 |[was filed challenging the
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Respondent No,3 h&d acted either improperly or
contrary to the directions given to him by the
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Tribunal in its oider dated 19,4,95),

o, ~ The scope of M,A, where the prayer is 4xp
implementation of|the order of the Tribunal is limited

M“"f .
only to direct the respondents to comply with the orders
[
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already given by the Tribunal, When therefore, it i
shown that the respondents did comply with the order
of the Tribunal’ £ there is hardly any scope for the

Tribunal to go;into merits of the decision taken by

the respondents ih compliance with the Tribunaﬂi? orrer.
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